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15 times, nO response was there in 
time. Then the people of Kerala 
flouse had td break open the doors 
to S~ ve them. The Deputy Police 
Commissioner who arrived at the 
scene after half-an-hour refused to 
arrest the culprits and demanded the 
Chief Minister to file a written com ... 
plaint. 

This incident proves beyond doubts 
the deteriorating law and order situ-
ation in the capital. The fact that the 
culprits of the murder case of Baba 
Gurbachan Singh have not been arres-
ted so far substantiates this point 
further. 

This shameful happening 'was 
raised in the National Integration 
Council meeting by the Chief Minis-
ter himself. 

Now I want to know how many of 
the culprits are arrested so far and 
what actions are proposed to be taken 
against them. Though, according to the 
Rule 377, the Minister is not obliged 
to reply on this statement, I hope 
that considering the importance of this 
issue, the Minister will place the 
Government's observation on this 
matter. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): sir, Sir ... •• 

MR. DEPUTY -SPEAKER: It win 
not go On record. Mr. Virdhi Chander 
Jain ... (Interruptions) You know the 
rules, Mr. Balan. If not please read 
the rules. 

SHRI R. K. MHALGI (Thane): Sir, 
I am on a point of order .. When we 
make statements under Rule 377 what 
fate do they meet? 

MR. DEPUTY-SPEAKER: Please 
read the rules in this connection. 
Neither you nor I can act against the 
rule&. 

• • Not recorded. 

(iii) DRINKING WATER SUPPLY IN 
BARMER AND J AISALMER DISTRICTS OF 

RAJASTHAN 
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(IV) ~ORTAGE OF COOKING GAS AND 
KEROSENE IN J AIPUR 

SHRI SATISH AGARWAL (Jai-
l)Ur): Sir, through you I would hke 
to invite the attention of the MInister 
for Petroleum and Chemicals to the 
critIcal situation that has developed 
In Jaipur because of acute shortage 
of cooking gas and kerosene. The 
situation has come to such a pass 
that the housewives of Jaipur, break-
Ing age old tradItions, would be com-
pelled to come in the streets to 
demonstrate for their just demand for 
the supply of these two commodities, 
unless immediate remedial measul es 
are taken in the matter. 

The shortage of cooking gas has 
been continuing for quite a few 
months in J aipur but it has noW 
as'iumed alarming proportions becaus(, 
the office responsible for the distribu-
tion of these two items has chosen to 
remain indifferent to the difficulties 
of the consumer. After registering a 
demand with the dealer for the sup-
ply of gas cylinder, a consumer has 
to wait for at least two months before 
he can expect to get his supply. 
Cases ha ~f! come to my notice where 

by making payment to the delivery 
boy cy Ilnders already booked for a 
particular customer is diverted to one, 
whOSe name does not appear in the 
register. Yet another methOd used in 
such transaction to help the favoured 
ones is not to attach any sanctity to 
the orders booked on telephone, be-
cause Inquines made subsequently re-
veal that such orders were never 
booked. Some customers have come 
to nle to complain that the dealers 
try to harass a consumer who chooses 
to put up a row with a dealer and 
the m,odu8 operandi used in such 
cases IS to tell the customer that his 
registration card is missin& and it 
takes the dealer 3 to 4 days to pre-
pare one. The tragedy does not end 
here because when the card is pre-
pared anew, the dea1er refuses to 
register an order from a retrospective 
date as claImed by the customer but 
he regIsters them with immediate 
effect and this lengthens the period at 
waiting for the customer. More often 
than not, the dealers do not maintain 
any complain register, nor do they 
depute any responsible officer to be 
present in the shop who can deal 
with the complaints of the customers 
and offer remedies thereto. 

The sItuation has been further 
aggravated because of the acute shor-
tage of kerosene in some parts of the 
CIty. While the administration takes 
the posltion that the dealer are not 
lIlting the supply, the retail suppliers 
say that the administration gives 
them the supplies in driblets and It 
cause them immense difficulty to go 
again and again to get their supplies. 
Thus, while the suppliers and the re-
1 ailers are engaged in mutual bicker, 
Ings, the public at large is left high 
and dry and there seems to be none 
coming forward to listen to their" 
grievances and needless to mention' 
tha t the most harassed persons are 
the housewives of Jaipur. 

This being the situation, I would 
urge upon the Minister ot Petroleum 
and Chemicals that he should imu,e-
diately depute some sentor oftlcer 


